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The following Bill was introduced in the Andhra Pradesh Legislative Assembly on
16" June, 2020.

L. A. BILL No. 3 of 2020.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
CHARITABLE AND HINDU RELIGIOUS INSTITUTIONS AND
ENDOWMENTS ACT, 1987.

Be it enacted by the Legislature of the State of Andhra Pradesh
in the Seventy First Year of the Republic of India as follows,-

8 (1)  This Act may be called the Andhra Pradesh Charitable Short title and
and Hindu Religious Institutions and Endowments (Amendment) Act, commencement
2020.
(2) It shall be deemed to have come into force on and from the

19" February, 2020.

2, In the Andhra Pradesh Charitable and Hindu Religious institutions ~ amendment of
and Endowments Act, 1987, in section 17, the following proviso shall be Sy
added to sub-section (3), namely,- Act No. 30 of 1987.

J.113/20 [1]
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Repeal of
Ordinance No. 1
of2020.

“Provided that this provision shall not be applicable to (1) Sri Varaha
Lakshmi Narasimha Swamy Vari Devasthanam, Simhachalam,
Visakhapatnam District; (2) Sri Veera Venkata Satyanarayana Swamy
Vari Devasthanam, Annavaram, East Godavari District: (3) Sri
Venkateswara Swamy Vari Devasthanam, Dwaraka Thirumala, West
Godavari District (Chinna Tirupathi); (4) Sri Durga Malleswarara Swamy
varla Devasthanam, Vijayawada, Krishna District; (5) Sri Kalahasteeswara
Swamy vari Devasthanam, Srikalahasti, Chittoor District: (6) Sri
Bramaramba Mallikarjuna Swamyvarla Devasthanam, Srisailam,Kunool
District; (7) Sri Lakshmi Tirupatamma Ammavari Temple,
Penuganchiprolu, Krishna District; and (8) Sri Swayambhu Varasidhi
Vinayaka swamy vari Devasthanam, Kanipakam, Chittoor District”.

3. The Andhra Pradesh Charitable and Hindu Religious Institutions
and Endowments (Amendment) Ordinance, 2020 is hereby repealed.
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STATEMENT OF OBJECTS AND REASONS

Section 17(3) of the Andhra Pradesh Charitable and Hindu Religious Institutions and
Endowments Act, 1987, provides that, the procedure for calling for application for appointment
of trustees, verification of antecedents and other matters shall be such as may be prescribed.

At present, in case of major temples also, the procedure of submission of applications
etc., need to be followed for appointment of trustees, as in the case of all other small temples.
Because of such stipulation truly deserving prominent pious persons, donors etc., could not
be appointed as Trustees to major temples.

Now, the Government have examined the issue and proposed to exclude the major
temples from the stipulation of such procedure, by way of amendment to section 17 of the
Andhra Pradesh Charitable and Hindu Religious Institutions and Endowments Act, 1987.

Accordingly, Government have decided to amend the Andhra Pradesh Charitable and
Hindu Religious Institutions and Endowments Act, 1987 (A.P. Act No.30 of 1987), suitably.

As the Legislature was not then in session, having been prorogued, and it has been
decided to give effect to the above decision immediately, the Andhra Pradesh Charitable
and Hindu Religious Institutions and Endowments (Amendment) Ordinance, 2020 (A.P.
Ordinance No. 1 of 2020) was promulgated by the Governor on the 19* February, 2020.

The Bill seeks to replace the said Ordinance and to give effect to the above decision.

VELAMPALLI SRINIVASA RAO,
MINISTER FOR ENDOWEMNTS.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND CONDUCT

OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY,
“\l

The Andhra Pradesh Charitable and Hindu Religious Institutions and Endowments
(Amendment) Bill, 2020, after it is passed by the Legislature of the State may be submitted
to the Governor for his assent under article 200 of the Constitution of India.

VELAMPALLI SRINIVASA RAO,
MINISTER FOR ENDOWEMNTS.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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